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ORDER 
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Applicant appears in person.l W. 

Choudhury, Addl.G.G.S.C. appears for 

respondents on notice.I 
Heard the applicait'. He has been 

served with the impugned notice dated 

29-5-95 to vacate the Government quarter 

presently in his occupaticnJ This action 

seems to have been taken by the respon 

dents owing to frequent domestic quarre.. 
l between the applicant's wife and one 

G.eka, tije occupant of adjoining 

quarter, leading to breach of peace/ 

tranquillity in the campus. 

The propriety and validity of the 
impugned order can only be examined after 

the respondents have given their say and 

for that purpose we direct notice before 

admission to be issued to the respondents 
tO' show cause as to why the application 
be not admitted and tending admission 

the interim relief as prayed should not 
be granted.4  Returnable on 2-8-95 

Applicant prays for ad—interim relief 
The impugned order does not indicate the 
the applicant has been Offered any alter 
native accorinodation.l It cannot be 
assumed. unless shown otherwOse that hi 

ght to be provided with a staff 

contd/- 
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d 	 Q.A. 113/95 

236..95 '  has been legally taken awayi It appears 
• - that on 6-6.95 the applicant had requested 

the Station Director to aflv him to retain 
the quarter in question stating therein tha 
his. wj.fe has agreed not to stay in the staff 
quarter1 Thelréspondent !o. 12 however merely 
extended the date for vcating the quarter 

'- by five days and fl 	 "threatened with 
action under GCS Conduct Rules.4 The applic 
tn has also repeated the statement that 
tus wife will not remain in the quarter in 
his further a.pplicatjon.i In the circufflstance 
we ame inclined to grant ad-±nterjm orderi ' 

Thé operation of ,  the iugned order 
(notice) dated29..595 as well as of order 
(dated 12-6-95(Annexure 2) is hereby stayed 
until further orders4 The respondents will be 
at liberty to apply for vacating the same at 

- the time of he aring for admission on 2-8..95 
- A copy of the order be furnished to the 

applicant and MAK.1Choudhury,i 
tf  

Vice-Charn n 

y 
mi 	 'me 441—  

 

,4V lLTL 
2.8.95 MrP.J. Saikia now appears for the 

applicant. 

Mr A.K. Choudhury, AddI. C.G.S.C. 

for the respondents. 

- 

  

Mr A..K. Choudhury states 'that the 

show cause reply could not be tiled so 

far and ft3rther time may be grantede We 

think it better to admit the application 

rither than keep it pending for 

admission. 
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113/95. 

OFFICE NE 	LATE 	 COT'S CRDER 
.................................................................................................... 

• 	
. 	 1 2.8,95 

Application admitted. The 

respondents may now file their 
written statement to the O.A. itself. 

V 	
8 weeks for written statement. 

V  Interim,Order of stay dated 23,6.1995 

is contir*iad till disposal of the 

O.A. subject , however, to liberty 

V 

	

	 to the respondents to apply for 

vacatin9 the same after fallaxiinji  

V 	 . filing show cat.s$ reply and advance 
V 

• notice to the applicant 1  $ Advocate. 

• 	. 	 . 	 T 	 djouraed to 9.10.95. 

• . - 	 • 	

V 	 . 	 Vice-Chairman. 
V 	

V 
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14.11.5 1
V Ap1icant who apears in 

V 	 . 	 . 	

. 	 person is not present 1$ut  his presence 
• 	 is not necessary.- 	

/ 
V 	 . 	: 	Mr A.KaChoudhylry, learned £dd1. 

- 	 . C .G.S .0 for the resondents produces. 

a copy of the orde/ passed by MaC. 
• 	 V 	 . 	 . 	. 	Rajkhow-a, Directo4, 'I*Jz, Door- 

d,arshan }endra,4ibrugarh bearing No. 

DDK/DIB/35 (95) G dated 5th/i ith Sep-
tember, 1995. n view of the interim 

order on th,/way the Director has 

?rloW under ie aforesaid order canoe- 
• 	1 led the fmpugned order subject to 

• 	 V 	 • 

 

the cond/tions which were implied in 

tour mt/rim order. We appreciate that 

7 	V Ii 
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OFFICE NOTE 	DATE 
I 

C3TS GDER 
I I 

I 1. 

14.11.95 the Director has followed the interim 
order In its spimik correct spirit 

• 	 ' i and has 	aken correct 	teps. 

The 	pplicant has/prayed for 
quashing the order d 1ted 27/29.5.95 

and membandum dated! 12 .6.95 and has 

prayed for a directi/on to allow him 
' to continue to occuy staff quarter 

No.C-14'.He has a10 prayed for a 

directn on the r1spondents to take 

t dIscip1iary actin against 	i G.R. 
Deka. By the .afo'esaid order dated 

- 

' 
29.5.95 the app1,.cant as well as G.R. 

Deka were asked/to vacate their res- 

pectIre quarter, 	within' 10 days.y 
• the memorandum/dated 12.6.95 the 

rePresentation/of the applicant was 

rejected and 4ie direction to vacate 

the quarter ws maintained. 

Now by tt 	order dated 11.9.95 

mentioned abve since both the afore- 
J 

• said impugner orders have been cance- 
• 

lied no griiance survive 	In the O.A. 

The presentorder has been made sub- 

Sec't to the condition that the appli- 
• 

cant will 	eep his wife away from the 

staff qüar er and G.R.Deka will.shift 
• to another building. The condition 

in respect of the applicant is Consis- 

tent with the statement he has made 
t 	

- before us as noted in the interim 
'• 

order data 26.3.95. 

A copy. of the order dated 11 • 9 • 95 
is taken ch record and in view of the 

- same for. the reasons noted -above the 

• 
,? app1icatio n is disposed of as it does 

not survive. No order as to costs. 

A copy, of this order be immediate-' 
• 	 • 	

•. ly sent to. the applicant for his 

information.. 

Since both 	the parties have 

appeared' the 0.A is treated as finally 
disposed of. 

pg 	 • Member 	 vice-chairman 
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14.11.95 Mr P.J.Saikia for the applicant. 

Mr A.KChoudhury, learned MdI.C.G. 

S.0 for the respondents produces a copy 

of the order passed by M.C.Rajkhowa, 

Director, Doordarshan Kendra, Dibrugarh 

bearing No.DDK/DIB/35(95)/G dated Sth/lith 

Setember,1995, In view of the interim 

i— order on the 	the Director has now 

under the aforesaid order cancelled the 

imugned order subject to the conditions 

which were implied in our interim order. 

We appreciate that the Director has 

followed the interim order in its correct 

spirit and has taken correct steps. 

Theapp1icant has prayed for quashinç 

the order dated 27/29.5.93 and memorandum 

dabdd 12.6.95 and has prayed for 4t, 
direction to allow him to continue to occup 

staff quarter No.C-14. He has also prayed 

for a 41sKiplimaxy action*a**t $X± C. 

a direction on the u respondents 

to take disciplinary action against Shri 

G.R.Deka. By the aforesaid odder dated 

• 29.5.95 the applicant as well as G.R.Deka 

were asked to vacate their respective 

quarters within 10 days. By the memorandum 

dated 12.6.95 the repEesentation of the 

• applicant was rejdcted and the direction,, 

to vacate the quarter was maintained. 

Now by the order dated 11.9.95 

• mentioned above since both the aforesaid 

impugned orders have been cancelled no 

grievance survive;in the O.A. The present 

order has been made subject to the condi- 

• tion that the applicant will keep his 

• wife away from the staff quarter and G.R. 

Deka will shift to another building. The 

condition in respect of the applicant is 

• consistent with the statement made bw(e 

s by h 1 m as noted in the interim order 

dated 26.3.95. 

2 ... 



O.A. 113/95 	 - 

14.11.95 The copy of the odder dated 

11.9.95 is taken on record. Mr Saikia 

submits that since Deka has already been 
• 	

• 'asked to shift from his quarter the 

applicant may be al1ed to bring back 

his wife in his quarter.. This is contrary 
to what the applicant had been saying 
earlier and that in fact had xi resul- 
ted in the order dated 11.9.95 being 
passé. We are not tfli therefor 	our 
selves inclined to hear the present 

subrnision. We however make it clear 

that this will not preclude the concerned 
authorities to consider that request 

and even to allo"AM satisfied provi-. 
ded the applicant approaches the autho- 

• rities concerned. L i7yi4 
ck 	 ' 4yiI 	y--?kh 
In view of the 	- reasons noted 

• above the application is disposed of as 

it does not survive. No md order as to 
osts.L 	W 4IJ.  UgA 

Xcopy of this 1A ag order be 
•t# 	sent to the applicant for 

Jr.! 

- 

his intormation. 
214 	 Since both the parties have 

cx7xl
appeared the O.A. is treated as finally 

vA) 	/ 	
, 1 --7 	d is pos ed of. 

I 
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pg 
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(FORM - i) 	 22 JUN1995 

	

(See Rule 4) 	. 	 . 

tiwghMI Boic 

Application under Section 

of the Administrative Tribunals Act, 1985. 

ORIGINAL APPLICATION NO. 113/95 

)1) 

'PS 

Title of the Cabe 	: Shri Dondj Hazarika 

Son of Shrj Banudhar Hazarika 

iJorking as.Sr. Technician. 

Doordarshan Kendra, Dibrugarh ... 	Applicant 

—'is- 

Union of India & Others ... 	Respondents 

'INDEX 

Sl.No. Description of. Documents relied upon Page Ne, 

1. Application 	. 	 .. 1 - 14 

Z. A - 01 Order No. DIB/DDK/32(7) 15 . 

95-5/989 dtd. 27-29/5/95 	. 
issued by the Director Doordarshan 
Kendra, Dibrugarh. 

3. A —'02 Memorandum. No. DIB/DDK/32(7)/ 16 
95-5/1.217 dtd. 12-6-95 issued by 
the said DIrector. 

4. A - 03 Complaint dtd. 26-5-95by Shri 17 - 19-. 
D.D. Hazarika, Sr., Technician 
addressdd to the said Director. 

5. A - 04 . Complaint dtd. 26-5-95 by Shri 20 - 21 
G.R. Deka, the said Director. 

6. A - 05 Application dtd. 29-5-95 by Shri 22 
G.R. Deka to the Said Director. 

7. A - 06 Application dtd. 6-6-95 addressed 23 - 24 
,by Shri D.D. Hazarika to the said 
Director. 

8. A - 07 Application dtd. 12-6-95 address 25 - 28 
to Director, DDK, Oibrugarh by JR 
Mrs. Tine Hazarika, wife of Shri 
D.D. Hazarika, Sr. Tech. 

9. A - 08 Appliation by Shri 0.0. Hazarika 29 
Addressed to the said Director 
seeking permission to leave H.Q. 

10. A - 09 Application.dtd. 13-6-95 addressed 30 
to the said Director by Shri G.R. 
Deka, Mast Tech. 

Contd. • .2 
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11. A - 10 Application dt. 12-6-95 addressed to 31 
the said Director by Shri D.D. Hazarika. 

12. A - 11 Memo No, D16/DDK/32(7)/95-5/1300 32 
dtd. 15-5-95. 

13. A - 12 Memo No. DI8/ODK/J(11)/Tour/93-94/3914 33 
dtd. 1-11-93 issued by the Station 
engineer to Shri G.R. Deka (last Tech. 

14. A - 13 DIB/D0K/10(1)/95—S/1285 dtd. 14-6-95 34 
leava. Memo of Shri 0.0., Hazarika. 

15. A - 14 Application dtd. 15-6-95 addressed by 35 
Shri 0.0. Hazarika to the said Director. 

16. A15 —00— 36 

• 	 17. A - 16 Duty Sheet for the week 21-5-95 to 37 
27-5-95 

18. A - 17 Letter No, DIB/HPT(Tt/)/Qtr. 90—A 38 
dtd. 31-3-90 alloting C Type Quarter 
to Shri D.D. Hazarika. 

• 	 19. .A - 19 Schol Identity Card of (laster Jayanta \  39 
Hazarika son of Shrj D.D. Hazarika. 

20. A - 19 School Fee Payment Received Book 40 
Master Jayanta Hazarika. 

21i A - 20 Mrs. Tina Hazarika Medical Prescription 41 
dtd. 23-5-95. 

22. A - 21 —D. 42 

23.A —22 Mrs. Tina Hazarika's Medicine purchase 43 
- Cash Memo dtd. 25-5-95. 

24. A - 23 Medical Certificate dtd. 23-5-95 of 44 
Mrs. Tina Hazarika. 

25. A - 24 Prescription dtd. 25-5-95. 45 

26. A - 25 Medicine 	urchase Cash Memo dtd. 25-5-95. 46 

27.. A - 26 (Irs. Tina Hazarika's Práscription dtd. 47 
28-5-95. 

28. A - 27 Mrs. Tine Hazarika Mediine purchase 46 
Cash Msnd dtd, 28-5-95.. 

29. A - 28 Circular by the Secretary, Staff Colony 49 
Welfare Committee, Poordarshan Kendra, . 

- Dibrugarh. 

• • 	

•:- 	

doe- 
SIGNA 	OF THE APPL 

/ 



IN THE CENTRZJ ADMINISTRATIVE TRI13UNPL :: G-UWAHATI BENCH 
GUWAHATI 
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2 jUN IS95 	 Shri Dondi Hazarika, Son of Sri 

GuwM' 	
Benudhar Hazarika Presently resident 

of Doordarshari Staff Qu.arter No. 0-14 

Dibrugarh. 	 Qj 	t 
2ermanent resident of - \ ' 

Natun Balai Gaon, P.Q.Balai-Via-KhOwaflg 

District Dibrugarb. 

-. . 	 cANT. 

- Versus - 

The Secretary, 

Ministry of Information & 

Broadcasting, New Delhi. 

Shri Makhan Ohandra Rajkhowa, 

Director, Doordarshan Keñd.ras, 

Dibrugarh. 

Shri G.R. Deka, Mast Technician, 

Doordarshan Kendras, Dibrugarb. 

RESPONDENTS  

CONTD. ... 2 
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DETAILS OP APPLIWTION 

S 

1. PARTICUlARS OP TUE ORDER AGAINST WHICH 
THE APELICATION IS MADE, 

The application is made agairst the following 

orders passed by Sbri M.C. Rajkhowa, Director 

Doordarshan Kendra, Dibrugarb, herein after 

called as the Respondent, for ordering the 

applicant to vacate the Staff Quarter NoO-14 

hide Order No. DIB/DDK/3 2(7)/95-989 dated 

27-29/5/95 enclosed as Annexure No, A-01 

and. 

Order No, DIB/DDK/32(7) 95-3/1217 dated 

126.1995 enclosed as Annexure-A-02 ox.ering 

the applicant to vacate thesaid quarter 

within 5 days. 

2 JURISDIG1I0I OP THE TRIBUNAL 

The applicant declares that the subject matter 

of the orders against whith he wants redressal 

is within the jurisdiction of the Tribunal. 

3, LIMITATION : 

The applicant further declares that the 

application is within the limitation period 

prescribed in Section 21 of the Administrative 

Tribunal Act,1985 as the present matter is 

urgent one. 

Contd. oee 3 
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4.. PAGS OP THE 0SE 

The applicant has been alloted quarter type 

o quater in Doordarshafl Staff Quater, Dibrugarh 

Vide letter No. Dib/HT(TV) Qtr. 90-A/dt. 

31,3.90 vide Ithiiexure- A-17. The applicant is 

residing with his family in Doordarshan. Staff 

Quarer No. 0-14 alongwith his family members 

1.e his wife Mrs. Tina }Iazarika, son Joyanta 

Hazarika and another son Ratul Hazarika. His 

wife Mrs. Tina Hazarika was seriously sick, 

Relsvant prescriptions and certificate issued 

by Dre Dili'p Kr. Buragobain are enclosed along-

with cash Memo of Medicans from A-20 to A-27 

Annexures. 

The empty Cartoons and Bottles of Medicines 

are preserved by the applicant. She was advised 

hospitalisatiOn and bed rest for 20 days 

initially by the said Doctor. The purchase of 

medicines were made on 23.5.95, 25.5.95, and 

28.5.95. The medicines, injection etc. were 

purchasedfor Rs, 452.60 and consultations Rs210/-. 

This indicates how seriously sick she was. 

Being low paid staff the appli cant could not 

afford to admit her in Hospital and there is 

no other person except the applicant to look 

after family who has to attend duty also, 

Contd. .... 4 
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II. That Shri G.R.Deka resides in Quater No.0-13 

PJ 

TI 

in front of the quater of the applicant. He came 

to see the sick bed-ridden wife of the applicant 

in the evening of 25.5.95 when she was alone 

and he tried to comit immoral behaviour with 

her, which she hided from the applicant as they 

were already facing the misery, and to avoid 

defamation, quarrels with Sri Deka etc. 

The prescription dated 25.5.95 and cash memo 

dated 25.5,95 i.e. at Annexure-A-24 and J25 

respectively indicates the said fact. The 

cbildren of the applicants were in the campus 

ground playing with the guest nephew of the 

applicant who came to help him as his wife was 

sick. But wife could not keep this secret bidden, 

When Sri Deka quarted with the wife of applicant 

next morning on 26.5.95 after tlirowtng their 

v± wet clothes bedseets from the Varanda 

wtll which kept for drying with intention to 

get rid of his fault be himself injured his 

• 

	

	hand and shouted against the wife of the 

applicant thatA she injured him. This Quarter 

• 	was brought to the notice of the Director vide 

application dated 6.6.95 i.e. Annexure A-03 

eplaing the details of the case. The duty 

sheet is enclosed as Annexure A-16 inter alia 

it jndicates that Sri G.R. Deka(Abriviatod 

as GRD) was on duty from 0700 to 1420 on 

Contd. •.. 5 
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on 25.5.95 & on 26.5.95, in his place Sri D.K.G. 

i.e. Sb.ri Deb Kumar Gogoi performed duty as 

he was on live0 Both i.e. the wife of the 

applicant Shri Deka 'odged complaints with the 

police. As she did not do any at ompt of injuries 

ii him with a weapon, police did not recover any 

It thing pertaing to the case from her. It is an 

•- 	
• 

artificial drama created by the Sri Deka to hide 

his fault of immoral behaviour by him with Mrs. 

Tina Hazarika last evening. 

III, Shri Deka gave complaints to the Respondent on 

26.5.95 itself, i.e. Annexwe-A-04 and applicants 

complaint is at Annexure-A-03. 

The Respondent issued quater vacation orders 

within 10 days to both of them i.e. order 

Noi DIB/DDK/32(7) 95-5-989 dated 27.29/5/95 9  

enclosed as Annexure.-01 and another 5 days 

niore period for vacating quarter Tide Memo 

No. DIB/DDK/32(7)/95-5/1217 dated .12.6.95 

i.e. Anuexure-'A-02 fai)4ng whidi action under 

Eviction of unauthorised Occupants Act91938 

will be taken by the Respondents. 

IV. The applicant requested the Respondent to allow 

him to retain the said quater to enable him torn 

look-after education of his son Master Jayanta 

Hazarika who is a Nursery Class-Student of St. 

avier's School, Dibrugarh and who is availing 

facility of school bus alonitb other children 

in the Doordarshan Staff Quarters. .Annexure- A-Th 

Oontd. ... 6 
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and A-19 are documents for this purpose. 

The applieantts application dated 6.6.95 

addressed to the Respondent is placed as 

Annexure A-06, 

V. 	As the Respondent appeared to be reluctant to 

ff/ 
(

allow the applicant to retain the said staff qater 
"v 

12 	the application wife gave in writing to the 
' 

.'.. il 
Respondent that she will alone leave 'the quarter 

as she is involved in the Quarel vide her 

application dated 12.6.95 i.e. Annexure-A-07. 
/ 

vi, The applicant requestedthe Respondent that as his 

wife will alone leave the Quater and stayoutside 

with their relatives, the said quater may be 

allowed to be retained by him and the other party 

of the quarel i.e. Shri Deka may be shifted to 

another building in the quate r of Shri M.S. Memon, 

Admn. Officer and the Administrative Officer may 

be.shifted to Shri Dekas Quarter ie. No.0-13 

Vide application dated 12.6.95 enclOsed, as 

Annexure A-08. 

VII, As the Respondent appeared to bereluctant to 

allow the applicant the said quater, be'applied 

for giving him copies of the applications of the 

complaints etc. made by Shri Deka against his 

wife to the Respondent vide his application 

dated 12.6.95 enclosed as AnnexurA-10, so 

as to submit the same to the Hon'ble CAT. The 

Respondent kindly supplied the relevant copies 

vide memo No.DIB/DDK/32(7) 95-5/1300 dt.156.95 

at Annexure-il, 	 ... 7 
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VIII6 The Respondent did not accept the, applicants 

request and. again issued memorandum No.DIB/DDIç/ 

32(7)195-5/1217 dated 12.6.95, for vacating quater 

thin 5 days, Which is enclosed as Annexure A-02 

The applicant has no other remedy.except to pray 

, 

	

	 the Hon'ble C.A.T. for which he applied for earnsd 

leave, sanctioned vide memo No.D/DDI/10(1)/ 
r 	

95-5/1285 dated 14.6.95 i.e. Annexu.re-4-13. 

IX. 	In support of the statement made by the Applicant 

in his application dated 6.6.95 i.e. Annexuré A-06 

at the last end paragraph, that Shri Deka had 

received some memo from the station Engineer for 

his disobedience to go on tour etc., where as the 

applicant has not received any such memo on his 

work. Thus the applicant deserves the staff quater 

more than Shri Dekae The said Memo No.DIB/DDK/1(11) 

Tour/93-94/3914 dated 7.11,93 at Annexure A-12 

Which xeads as Mr, G.R.Deka Mast Techinician was 

required to proceed on tour to Dmapur to attend 

urgent work there as per telegram received on 14th 

Oct. 93. Considering his convenience tour was deci-

ded on 17th then it was changed to 18th for his 

personal reasons and Station Engineer, Doordarshan 

Maintenance Centre, Dimapur was informed telegraphi-

cally. Upto 20th Oct. he avoided taking the tour 

der and when the tour order was handed over 

personally, he avoided going on the pretext of 

illness, On 29th Oct. he was called and asked to 

proceed on tour. He has refused going to Dimapur. 

Oontd. ... 8 
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This all shows his reluctance from duty. He may 

explain within a week why disciplinary action should 

not be taken against him as Civil Conduct RiiJ..es. 

	

• 	 Thus Shri Deka does not appear to be.th.11y devo- 

tional to duty and obeydient Govt. Servant. 

X. 	The decisi(hfl of the Respondent in Memorandum 

	

- ::- 	 No.IB/DDK/32(7)/95_S/1217 dated 126.95.AflfleXUre 

02 is not correct informing the applicant that the 

	

1 	 explanation in his application dated 6.6.95, is not 

accepted as entire colony staff submitted sigrd 

:!k• 	N reiresentatiOflf0r asking him to vacat the quarter 

p within 5 days failing which action under le 13 

of Cos Conduct Rule s 1964 wilibe taken , which 

relates to Eviction of Un authorised occupants 

Act 9 1938.ThiS decision of the Respondent is wrong 

as the applicant is not an unauthorised occupant 

of the said quarter,CS it has been alloted to 

him autborise.ly ride Letter No.DIB/HPT/(TV)/ 

Qtr./90-A dated 31.3.909 when theNew Quarters 

were not mumbered. The Respondents decision is 

also wrong as he did not conduct an inquiry as 

required under the said Rule & Act. Thus the 

Re pondent is prejudicial. In the name of the 

Association by joining hands With the office 

bears of the AssociatLon, the Respondent is un- 

x cessarily harrasing the applicant. He is allong 

the Association i. e.Staff Colony Welfare Comiittee 

Doordarshan Kendra, Dibrugarb to hold meeting 

Oontd. ...9 

\' 
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in the residence of Dirction o 14-6-95, at 7 pm., 

vide notice of the Secretary of the. said Comrttee as 

at Annexure A-28 1  As Head of Of fice,the Respondent 
11 

should not take wrong decision to victimise the 

sinless persons like the applicant and his children. 

He should no act onthe direction .from the Association, 

he should have his own judgement with fulijustice in 
fll 	 - 

accordance with the relevant Rules;and as per directifl 

\ of the Hon'ble Judicial Authority. People inthe 

Staff quate s might have believed that the wife of 
'k .. 

the applicant might have really injured with weapon 

to Mr.Deka. But the fact is that to got escape from 

the charge of an inunoral attempt, Shri Deka injuried 

himself and spread rumor that applicants wife 

injuried him. Thefore, believing inthe rumour, 

the Colony residents are having sympathey with 

Shri Deka, But when they willcome to know that it 

was Shri Deka him elf who injuried him, people will 

blame him Mr. Deka ftetfully plan to get rid of 

his faults i.e. immoral attempt with Mrs. Tina 

Hazarika, injuring himself, and defaming wife of 

Mr. Hazarika, Shri Deka has applied for trafer as 

stated by ]im in his aDplicatio4 dated 13.6.95  to 

the Respondent, i.e. Aniiexure-A-09. Thus prima 

fade Shri Deka appears to be at a fault. The matter 

is under police investigation leading to lodal 

judicial authority concerned to justify this. 

Contd. . - 10 
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XI, Shri Deka did not bleme Mr.D. Hazarika the 

applicant for any mistake as it wiuibe seen 

- 
t 

J •_  

c 	
411 

 

* \ 

from Sri Deka's applications dated 26.5.-95 i.e. 

Arinexure A-04, dated 29.5.95 i. e. Annexure A-05 

and dated 13.6.95 i.e. Annexure-A-09. Hence the 

applicant deserves possession of the said staff,  

quater alongwith children. Let his wife be away 

from quatrs as they have aged upon in view of 

the welfare of the applicants school, going 

Children and fear from Shri G.R. Deka who dared 

to quarrel with a female and played rick to 

injure himself with an intention to get her 

punished by the police and judicial authority 

concerned.. 

5. 	a-ROUNDS OP REIEP WITH LrnAL PROVISIOM: 

(a) As the appli cant is not involved in the 	u.arrel 

with the neighbour Shri Deka, he and his cbilren 

, may not be victimtsed to vacate the quater, Shri 

Deka has not made any cplaint agaiit the 

applicant in his first application dated 26.5.95 

than dated 29.5.95 and 136.95 at Annexure-A-04 

A-05 and A-O Respectively. Wh en circutances 

are facing his wife to be away from, the husband 

and children alone, whibh she has agreed vide 

Annexure A-07 and her husband, the appli cant has 

also consented Vide Annexure A-06 and Annexure A0 

Contd. .... 11 

- 	 -- 	-:.- 	 .----- 
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The Respondent has hampered the very doctrine of 

law that let orie hundred accused be excused bi,t not 

a single si iii es s pe ra on be mini shed. Mr • D4 D. Hazari k as 

his chil di' en are si iii es s 

That the Respondent has violated Rule 3(13) of 

003, Conduct Rules 1964 by asking the applicant to 

vacate the staff quarter without instituting depart- 

mental proceedings. 

? 	'• 

-Z 
%!4H 

The Respondent has directly imposed penalty of 

vacating quarter on the applicant, without proper 

inquiry in violation of the Rule 14(1) of 003 (ocA) 

Rules, 1965. 

That the Spirit of the principles of natural justice 

is not observed by the Respondent. 

(r) That the Respondent has not taken cognizence of 

applicant's request and request of his wife that 

she will alone vacate quarter except her husband and 

her children who are not involved in Nikk quarrel 

with Shri Deka, 

(g) That the Respondent did not take cognizence ab xit 

the Welfare proposal that Sri Deka the quarelling 

neighbour in the quarter No.0-13 may be shifted to 

another building vice Shri Memon, Mministrative 

Officer, Which is very much within the power of the 

Respondent.. 

Contd. ,.. 12 
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6., DETAILS OP REMEDIES EIAUSTED : 

The Head of Office of Doordarshan Kendra 

Dibrugarh is Director Who is also a Grievance' 

Officer to look into the cause of Welfare of Staff 

and he is also the 'Estate Manager' of Staff Quarters 

who is addressed application dated 12,6,95 (Anrexure- 
/ 

• 	 -O8) with a request that his neighbour.,. the quarreli 

VU 	 Party Mr. Deka may be shifted to enother bw.ld ng of 

- 	Staff quarter and the Admn. Ofi. cer Shri Memon be 

Shifted in said quarter due to whose presence peace 

will be ensured and residential problems of both i. e. 

the applicant and that of Sri Deka will be solved these 

remedies are sufficient within the powers of Director, 

the Respondent. The noticefor lacating quarter is of 

5 days which is very short to exhaust.. 

7. MATTERS NOT PREVIOUSLY P11 
OTHER COITRT : I 

The applicant further declares that he had not 

previously filed2y application, writ petition or 

suit regarding the matter inrespect of which this 

application has been made, before any Court or any 

Tribunal nor any such application, writ petition or 

Suit is pending befe any of them, 

80 	RIEP(S) SOUGHT : 

(a) in view of the facts mentioned in paa 6 above 

the applicant prays for quashing the Order No. 

Contd. ....14 
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RAI 

DIB/DDK/32(7) 95-5/989 dt.27-215/95 and Memoran-

dum No.DIB/DDK/32(7)/95-S/1217,dated. 12th June,95 

i.e. .Arrnaxu.re-A-01 & 02 to the extent these 

are appliOable to the applicait. 

T0 allow the applicant to continue to occupy the 

Staff quarter No.C-14 with his school going Children 

except his wife, pending matter with. the Police/8n 

Court concerned, in so far as quarrel is concerned. 

To direct the Respondent to take appropriate 

disciplinary action against Shri G.R.Deka, after 

irttng him to another, building of the Doordar sham 

Staff uarter. 

'd) The cost of this maybe reimbursed by the 

Respondent. 

'e) Asthe Hon'ble C.1.2. deemed fit to issue any 

order. 

9. INTERIM ORDER, IP ANY PRAYED POR 

Pending final decision on the application, the 

applican seeks the reliefs as at (a) & (b) at para 8 

above urgently, in view of short notice of 5 days for 

vacating quarter, which period is already lapsed.. 

IN THE EVEM OF APPLI 
	

EM 

The applicant desires to have oral hearing at the 

admission,  stage in person including subsequent hearing 

being uble to engage an Advocate. 

PARTICtJMRS OP BANK DRAFT/POSTAL ORDER FThED IN 
1ECP OP APPLICATIQ1PEE/ 

Contd. ... 14 
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OroesPostal order as under enclosed : 

7 28 066661 

7 28 066655 

7 28 066644 

Majig 

21,6.95 

21.6.95 

21.6.95 

Ps. 20/- 

Ps, 20/- 

Rs, 60/- 

12. 

c.f itt_I 

I-.  

LIST OF ENOS1iRER 

As pr Appendix A enolosed. 

VERIPI CATION 

I, Shri Dondi Hazarika, Son of Sb.ri Benudhar 

Hazarika, aged about 38 years,working as Senior Technician 

in the Office of the Director, Doordarshan Kendra Dibrugan 

resident of Fatun Balai Gaon, P.O.Balai Via-Khowang, 

District Dibrugarh, do hereby verify that the contents of 

paias 	I to/2 are true to my personal knowledge and 

para f to /2— belieed to be true on legal advice and 

that I have not suppressed any material factee 

a•e 

Place : Guwabati 	 Sigiture of the Applicant. 

To 
The Registrar, 
Honble Central Administrative fribunal, 
Guwahati Bench, Rajgarb Road Off Shillong Road, 
Guwah ati-78 1 005 

FORM II 
(See Rule 4(4) ) 
Receipt Slip. 

Recei of the application: £i1d in: the Central 
Administrative Tribunal Bench by Shri Dondi Hazarika 
working as Senior Technician in: the Office of the 
Director, Doordarshan Kendra, Dibrugarh residing at 
Doordarshan Staff Qr.NoC-i4 9 Dibrugarb is hereby aek-- 

nowledge. 

Date. 

, Seal. 
For Registrar 

Cenral Admini strative Tribunal 
Guwahati Bench. 
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OERt1ENT ur I1LIA 	..___-' 
DOOROARSIIAN 	 IBRUGARH 

No. I&/DPKI32(7)1_S/ 	 tatad .12Li/9 

0R0E 

With rereferncj to tha ,  com1ain 

dated 26/5/95 by Sri G.R. Deka, Mast ' chnicLn against 

the wife of Sri D.O. Hazarika. Sr. T rniciar* and another 

complain lodged by Sri D.O. Hazarika iinat 	i G.R Oaks. 

Mast T3chnician regarding injuring by' imt. T. Ha.arika to 

Sri G.R. Oaks and throwing bycycle by ,  Sri G.R. Oaks to 

Sri Hazarika respectively, 	otht of them grim haroby 0 
directed to vacate their quarter.No. 	13 e$uid 

ively within 10daya from the issue of this utfics orler. 

20 	 They shoulel auLnit their cuartar 

vacation report to Sri T.C. aruah, UC residinç in 

quarter No. C-15. 

3. 	 The matter sppairs to be under the 

invElatigation of police authorities, )anca rtcaL3ary 

action will be taken in the 1ih1; of jnvetIçatiun by the 

said authorities. 

) 

( MIC. 41OWA ) 
CIRCT0R 

1. !ri G.R. Deka, 
last Technician, 
00K Dibrugarh. 

.3/$ri D.D. Hazarika, 
r. Tochnician, 

IOK Dibrugarh. 

Copy to 

1. Sri T.. C 	arush, hOC 	 ,.ck. 

.- 	 .4 
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• 	 GOVERNMENT OF I'DI 
DOORDARSHAN KENDRA ::DIBRUGARH. 

NO.DIB/DDK/32(7)/95..S/ 1 ?1 , 	 Dated Dibrugarh, the 
12th June, 1995 

MEMORUNDAM 

With reference to his applicatjcn dated 6-6-95 Shri D.D. 
Hazarika, Sr. Technician is hereby info.'red that his explanation 

in the said application dated 6-6-95, is not a-cce]ted as Entire 

colony staff submitted signed represent, t 

vacate the quarter0 However he is ailowec 5 days Perio4 to 

acate the staff quarter f ailing which a ction '.nder Rule- 13 of 

CcS Conduct Rules, 1964 will be taken, 'hich relates to Eviction 

of Unauthorised Occupts Act, 1938, and recovery of damage4 for 
the unauthorjsed use and occupation of the Government accommoda-
tion0 

DIRECTOR 

To 
i.Shri D.)) 0  Hazarlka,Sr. Technician. 

DDK, Dibrugarh. 

20Shrj G.R. Deka, Mast Technician, he is iio allowecL 5 days 
period frcnn 12-6-95 to vicate his stfi 	arteL, f*ili 	which similar action as above will be t&c 	 htffl 4li5G. 

308hrj T. C,. BarUahIU.D.C. for information anneceszry sutton, He is directed to checkeup the staff quart of /Shij D.D, Hazarjka,&r, Technjcan and G0R, Deka, ti•35t Technician nd 
intimate the damageslo5s of Government cropery inwneditely. 

4.5r 0  Administrative Officer with inst.ruct1onto e sure compliance 
as in 3 above 0  

DIREc 

.Aistrt tive Off  

Doordarshan Keudia 
DIBRUGARFI 
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'ro 	 3, 

The Station Director 

DQox:dar8bm Kendr 

• 	Dibrugarh. 

Sir, 

With due respect, I have the honour to 

iniorm you that in the night of 25-5-95 at 10-30 P.M. 

approximately, we spread the wet cloths on the Verhanda 

(Wall) in front of our Quarter ( in 1st floor ) to dry 

then, It Is noticed that these cloths were not available 

in the verhanda which were lying on the ground. At that 

time my wi fe i 1. i çjhti y •fl OU ttd I why nre my clothn thrown 

awiy 1  ? At thiv ho U n Mr. D&c ( f rorri thu V rent 

side quarter in 1st floor ) opened his docr and picked 

up his bicycle to attack with it on my wife and onme. 

Than I couht that bicyck' ( with both hind ) to titop 
the gttaqjc and mywife cjve 	blOW to bm. There fter 
( leaving that bicycle aside which belonged to him ) 

Mr. Deka picked up my bicycle ( parked in the Veranda ) 

and throw it down ( from the 1st floor ) Mr. Deka 

tries to create an opportunity to quarall with us means 

with my wire. Here to before, for petty small th1rs , 

Mr. Deka used to quarall with my wife. uut till to-day 

Mr. Deka did not comairn against us ( because we did 

not cornit such things ) 

Sir0  this I request to submit for your 

kind information. 

Yours faithfully, 

54- 
Sri. Dondi Uazarj,ka 

Sr. Technician. DDK 

Date : 26.5. 95 

CD 
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To 
The Stat:Lon Director, 
Dootar1i Kendr, 
Dibrug arh, 
Aa s 

Sub : k fiLlUe dt for retalition Of(4uer4()  

Sir, 

lou have acced me end 
Sri Q,Ft. )L1g, my noogr t 

Y&cate qu atra because of quare 	b tw1p El my W;LO nd Sri 04  R, 
Duka on 6th !ty, 1995 in the moni, Jue to the,tr qur43 
zyae 	

and ILY children wi.1 suffer trOm 	
o., qust facjljj- for no .rault of our, My •] 	. uon Li 1 i4.rn4a4 *14 

ST, xavjez' s School aLlong with oth. oul clr.n £rt our 	u*r. 
tar, .hey re usjn ecAool bus for , 

 goiz end (omjn b.it from 
SChOOl, I h.ive trje tei et rented hou 'nea ;cho, Nagar zxci in l'lankata 	

but I di't noi gt any hous., I m very aincere hard wo rk c rr 11t Sdient s PuCtL1, duty devotjoj loyal, reliable 	hax less pr8cn, I nAlIthar have qur1 i.i1 staff •.Uater nor Jr. our Ujce, All the things Ju.itiy ray retntjoz1 of ta1.i quQ 
t er, wch you will kindly a:eø. 

T(; cv your order parily, ) tki 
Your oodaeU will 

kind.y 	to L1 ru 	tiit 	y 	)Ait4jd to keep my 
Wife our f J)ibrugarh ir, the house f ou of ray ;eLt.jy8 until my tn. fr D.L.K. ibrug1 

.C)rjj U3at :tuft 	period 
I w11]. not bring my wi2e here. This i1) Cacj.lj ty me to 
aiter ruy 	tho on u-d 	

pr'fl: .en of ay elder son, Yc 	'jj knijy 	 th 	
I P?Ofllly Caine 

to Your 	
to tefl you pro 	C my ri 	a1c1 tie man in 

Nij c:1ri A!tr 	
•v wrj; cn 

letcr to ri 
went 	

tut he 	
a.i peei: e n 

 1,10 Uater 
rozQJ.se t h10 	ii the nattr. BF: nw c dy hlgj me, 'ina1ly 

t po:Li 	who wrested thGtt r 	
pu h1 :Ln the 

ct 	or two dy3, Froc th 	diy Th- 	n h no given 
any troLb1 kiy wife i not  also  io.n 	

rong with 
cha; nan 1  U the people in Que %"tnt 

to help m they could have help me to irjve uy wi awa a ar 
ao  11 C, w my wife 

is all rj 	Thr0 	Sri. D. rdoicj tcught it pxp 	to 
orn€ to 	qua 	to iflvite ray io 	.1r t o birtj. party 

o t hj 	o i 	t foi r ronth 	• No 	re happ y £ztd I have 
Jccuaed y wife as $he 

prxJnisel me t 	ye proprr, 
zuy Wife do :ot lo 	pt; 	tor p1;'ty matters 

with eny 	
i&hbour in t quate' Oz:ce 

. 	 o Sri Gupta 
hit 	bat 	the o'ui1d Of my 	

n' hi. eyebrow 
he 	

Woojj s 3eer1y, ctu3ir, •ur 
sicses My wia or 

myse1 &td. not qure 	with Mr 	d rs 	rpta, •1oth 

	

i: that 5on of 3hni. Nt- j.rir..i ly eld 	a 	oç 
his aej 	

severe woond was th 	frn .Yhlch Wus there n large quaijty .  We d..td 	rU ijtj Mr1)Eath 
My wife un I n oleratj 	$ucIt trist 	'Chi5 i.

bleading 
of Over 

goo(i behaviour itn peo) i;
LJ1 	 tht (uater, . 

4 

ttat1ve 0~ 4e minis 
KendLa 

fl L. .4 
- 	 ....  

•0 

411,  
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Sir, we tolerated sinful and stlatn3'il act on tk part 
of Sri Deka. That about six years ago Sri ) ka promise to maxTy 
our niece Punyprabha who was at.Aying with s for high school 
education. He took undue advantage of cxer, aid about 

ten month after 
he refused to marry her, He married uother gir:L an1 we 

kept mum to protect her defamation, so tha; anothei' mn can be 
made available for her marriage elsewhere ;.n the society. Under these circwllstance, wisely he hri1r 1.s.,.4, 	i_ 

ti 	 :.J.lited to Other 	$ e wanted to stay in front side 'ater of mine to 
show us his victory and silently doing Pilltthing insults of ourj. We are tolerati 	

that also. This is also trgooct betavjour. 
Unfortunately 

h 
 in the evening of 25t Sri G,R,Deka came 	see my sick wife   May' 1995 when I had   Lone tcL market (or' Purchasing madicines for her e  My children   .ix.clud.jr t ; my   nephew were on   thecampus   grow,  	

he was   alone   i   my boe,   My 
Children did not   Close door while   going ou   •   She was   

severely sick lying on   the bed. Sri Deka   went   near 1 r bed enquiring 
 about her health and fever putting his 

harL(P on her forehead and other hand on her chest sowing as I f h wa toucJ zig her 
arm near her chest. She arose shoutj 	at )ia who ran way, W'heri I came late in the evening from t:e lnarat, 
quareli5, she did not tell this thi 	 to avoid 

ng. But flext day Sri Deka quarelled witj' my wife. My wife has given 
1;1 case in the Police Court and the hearing will start scc i. To 
	from this chargE of an attempt of such bad orj, 

le has aiinselj injured to his hand in his home and 3hot€. Loudly that 
Mre, 

Hazarika 
burt him on his hand by a weapon, Lr let the matter 

be decided by the Court through the police tztliority 
To avoj 

defamation this was not writ-ten in my earli r applitj0 

you are kliowing that Sri Deka 4id recy0 so memo from S.F. for disobedience to go o. tou:' etc, I have not received ny memo, Thus I am very good 
xjcer dose 

staff quar1;, 

Sir, G,R. Deka hate my Chi.lth'ezi t.r 	used to play 4n the varenda in 
the dark evening, when the cmon tube 

.Ligh% 
is on, Sri 

Deka Use to di3corect the w;.re i ot the 
va'en I wafl Switch from inside his quater, Whelk my (hi.].dr(, play 

i* 
the light of varanda tube light, Sri DoLa rl switth o; tube light to reque 	to switch on the 	c a tub1 light, sy Children knocic his door, but he refuses to 

	itch or] the tibe light. In Zict this Switch buttom 
hou). b cxi the wall and not inside the quater of Sri 

There.Core I requ 	your honour' i 	kindly bE 	wod 
'to retain my 3taff quate without y wile. 'e 

has agr()e to be away from tafr quarter She will not com back ta taff quater5, 

Thanking you, 

8 

\ 

T.  6P. 'J4-A 
k, Adt' 	Officei 

I4ariah2fl Kendta 

aj thtuii y, 

HAWUKA 
;r, 'JChnutjaxL 

DIBRUGARH 
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GOVERNMENT OF INDIt 	

- n2-1  OOORDfl5HAN KENDnA::EjflJnL;\nM 

No. J4DDKJ32(7)/05_5 
	

D:ed thol5/6J95 

11 EM O 

With referenci3 to his appiicatjo 

dated the 12/6/95 and reminder dated 14t5/95 and having 

regards tj G.I. Department of Per & Trat O.M. No. A-11019/ 

71/87-T dated the 16/5/1908 regarding lirisdiction or 
Centraji Admjnjstrtjve Tribunal of qivjr, dmiionto the 

casesf •iilotment of nd eviction l'rom (ov. nccornmodatjn, 

Sri Dadj Dhr Hrjka, Sr Technjcjnn j o sitni mu wj t;h 
three 	ocorn9nts dated 2/5/Q5 	7/t/çJ5 	

rid iJ/1-/5, tntrnu 
of G.lJ fl0H 	-0.fl. No. F 3fl/5/1\J1! rjpt(j 2/r/1flfl for 	hr 
purnos 	of ;7l<inn 	 in t:r H'Ir t 	rir 	'1H• 
tivr 	IIliln,rinl, 	ut;o!iit:j 

Enclo: iiH 	

LICT Gj 

Copy td 

/ 
•. 	Sri Dnndj. Dinr Inrik, 5r. T;t1 , !n,  

4. 

eraA r r. 	 ni8tfatve 	ricer K 
Doordarshan Keid€ 

DIBRIJGARH 

$ 



- / - 	 L2 
• 	H 

.OVEE!4r.u;Lv 
D?RDIfiZHj?4VMTM A  

• 	 NO. D I3/I)DIç/l( 1 )/Tour/994/ ' ( /t 	 Dated 

MEMO 
'• ****** 	** * * * * * 

Mr. G.R. Doka Met Tchnicjan was; requai1 to pr 

as pr 
proceet on tour to 

Dimapur to attertd uflent woric thex. 
telegram received on 14th Oct 1930 Conijz,j 	hjs ' corjv*rjjQ jjce  tour 	decided on 17th then it w' ait Chjed toi8t' for his 1)eron1 ieaso and Station Enginr, .)rdarsn M3intiflj:e Gente, D:Iniapur,  wa imfornj te1egraphiLjy. Jpto 20th Oct 
?10 avoided taking the tour Order and whe,i the tur order wa 
handed Over Personally, he avoided going on the prw ,t ext of t1llr*ess 

On 29th Oct he was called and uked to procee1 on 
tou. 1e has refusj 9011,,g to Diai 4 r, 'h.s oil *hcwj h 

froln duty. H0 miy 0Xplaill Wil lilri a 	ek dsciplin 	ictioj 3hOUj(lSflt betak 
Conduct RuLe 

Shri 	)eka, 
Mat Tech flician 

DOO-rdar~IVIII Kendra, 
Dbug ar, 

Copy to 

1. The 
Dji 

The 
3. Per 

;tatiOn .nginor, E)oordar 
'U?. 	 h 	Maifltenance Centre, 
eijor ACCOURtS Ofticr, Dr)K, DjbrJaih 
nal Fii0 of Shri (3.R. 

\ 	Cc) 	
Deka, Mast 1 ?ch, 	Dibrug,rh, ñ 

$i. Amini ;.tve 	IceC 

Doidarshan Keudta ~DJBRUGARH 

- 	•-*- 	.LL 
PH 



2. Commuted ]ave for 

-: 	 - 30 Hal? Pay. leav 

E.O.Ieave for 

• 	 Ni:' 	U ,  

4 	
DJflfl5. 	.:NuRA :: EjT 

Lj[% 

.0I:/oD/10(1)/95-/ 	ç' 	 DieL 	 , I- 

4 

MMCRADL.  

With eferenca to his/h,' app1iction. dated  

/K  
is granted 1ee as follow , who will avail L.T.C. tinde' Block  

to 'vjsit Homâ Town/______ 

1. Earned Leave forja  

5. Prefixed 

6.' Suffixed  

It is a:so certified that after av&t .Lnj tho said leave 

would áontinue to h.o.J the same post of 

that period of leave would :unt for .rcrament. 

ilftiøite.hCtL01 oaev , aOM the c'iJt P 	ia. Ls  46 
grn44eaa for. 1L days and HPL for 	•(j_ th3ys. 

t'c 1 ' 
12  

0, 	I 

kU' 
	 DAiujaxk 

DK, D  

Copy to :- 
-1. Pa bi.11 clork/LTC bill Clurk. 

,b0k !eJ(nai  fjlu. 

20  

4" 

1• 	 h 

4e r ~fyl $r. , 1'nistu*tv.: 	'.flcer 
tooidarshar, Keudta, 

DIBRUGARj 
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C. 	

I 	 -, 

JA2_ ,óaizo,t 
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• 1 * 
ef V,  

Vc:  
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tot 
A 

40 

-- 	-i 	. • 
• •-. 	 /c 	 ( 	t, / 	

o 

• 	cE •.L 	 ; 	 ç2 ,4/y\rL 

/;•" .".• ?.L' (4 •\ 

L 	 / 	• 	 / 

• 	- 	4s 	"(L 	I. -(L. 	
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c),c6linistt;Ve 	lliceir 

Doødarshafl Kendia  
PIHRUGARH 



GOVRNNi OF INDIA 
ICRDi LSHAN KEMf1A s DI BRUGAkH 

r: 
QAY & 1AT4ITTER 1 kJC PLANT 	P (1000— 172153 I 	 -;;;i  

OATE mM GEN EVE 	0700 1200 LIGHT AIJDJ.O 	XTfl 	PPC 	ENG 
0500I OQ 1640 	1420 1920 
1220 1729 0000 

	

.Jij M38 DKG 	 RJC,S.AK,RL.D,RF,(P,RNSBKj), 	SND(T) 21./5 	 GPLD,i ,A 

KG RJ( 
 ABR) 	RFH 	SM.? 

rM 	DDH SMI' ii4k RFR DKG 	MD 	RNS 	RJC 	 SND(T) MG 	NGB 	AKS 	 RLD 

4ED 	D AKS NGB 	DKG RFR 	MDS 	BKD 	AM 	HJC 	RkP  24/5 	 RNS 	Qq
0 'H - 

rHU 	FR NGB DN 	GRI) DKIJ 	MDS 	SKI) 	AJCS 	 FtLD MG 	 - 	- 
25/5 	

p 	
4a DO 

FRI 	 5M 	RJC 	 DiH 	MDS 	BKD 	 RU) 	R1J, IJKG 	 - DO - 26/5 	 &JG NGa1 L £PR' 

SAT 	MF'VAKS AJG 	DDI-1 • 	MDS 	BKD 	Sft 	RJC 	RLD NcJB 	 - DO 27/5 4F 	 RNS 	RPR 	DKG 

COPY TO z.SEIA5E(?P)jASE(D)PCj1IENGjsPARE 
Charjin the duty siaet may be cione by AE's signature In co—ordthat!rt with ursrtd0 	 0 

- ii 	 - 



No' 

DO()aD/1ts1 LAW 
21630& 22037. 

CF 

HIGH. POW1R TEIJiVIS) ON TFNSMi 1 ER 

&Ii,/N 	 0 . 

b/1iPT(rV/t./co..1J 	 t tted Dth;cuqaxh, the 

To 

j 	t L 	
p 

I-' 

rLL •J 

CO'C't 	$ 	A.Uot.Tnlrt of 'c)v)rnrnc?nt. ':u3rt.r. 

Ref 	Your Application dted 
- — 

tkt ref ernce to your applicPtion for al1ottwit 
of Govorr' 	ccorrodnt1. .th unds,q':id Is plocsed to 

you tha f ollovii:ig 1ir on t 	f11otdniton 	nd 
cOdtion, with cfoc from 1/4/1990. 

 

 
4 

 

 

O' 	a!tir 	t 

Rant i 	 Of Qntitje IIlA, 

Licc'iic F.' 	A• p'r ruie End qu1d 	sti'c t" (vt, 
fiorn tirt#N to tj(. 

ictc-1ty . Wat 	CIiciiçj 	io .' 	OjJo3jtcd by yu 
by 	:ti ; 	1)1,3,' rulo 

Tho Gevejriijnt u.iztermay l.C? bo 'Jd as 
YOUI 	OJ€Ic,f r1u I3Op all. 1: 111  tLI .10 clean, 

Thnkina you, 	, 

 

C 

Yucr 	ithfuliy 

L 
•/ \\ .( 

C V.  0 

 

Admi ti i 

)o fdarsban Kendta 
DISRUGARH 
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9 Phone : :215 419 (A 
M.B.B.S, M.D. (Ohst. & Gynao) 	 1 

Senior Modic& Officer 
lite 

c1T1i 
- 

60,

—i  

\ 	
r 

' 	

• 

k 
1),,rdarsban Ken4ta 



A I) 
'' 	 Pticno 21b4U (Aj 

M.B.6,S,, M.D. (Obat. & Gnse) 

Senior Medical Officer. 	 Dnto 

C 

1j 

s4minit4t ye 	-, - 4er 

Doordarshari Ke1Idi 

DIBR UG A R H 

t 	4 



DL. No. D/DR/47 t 48 

A.B. Nlei.'iieal Stores 
Milan Naw i, Mancjtta Road, 

D1. ICUGRj1, 
No. 	

Dat, 
Name of Purchase, 	 LjL: 

Quantity 	 Particulars 

.l 	

ol 	
Ftch NoTPstoj xpiry 	Amount 

. &nu fact urer 	 r. 
:--

11, 1  ., 1  

11 	
' 	 / 

10 

	

I 	
L. t ( 	

7 	 I 

/j - 

• 	 Pregcrii,1 I by 	
i/C, 

A B. Mcdkal Store 

	

D 	

y ,$k/d i o( 1f 



— 

C2r cr 1  
- 	 .—"  Phone - 1549 (R 

• 	•.., j"i'51 a (3ynee' 

Senior Vedical Offce 
Dare 	L 

It 

I  

,... 	
'H. 

--1 - 
- 

P 

- 	- - 	 c•t 

-J 

,,____-;j'•. i 	— 

LJ 
• 	¶ araefIle 

! 
Adm 	tive 	94 

94  
DoordatSha Ken 

DIBRUGARli 
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&,• Admjtv 
e6Iarshan Kei 

DIBRUOARIL Ti 
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- 
*01--

No 	 Dat\ 'L . 

• 	CA*1 MEMO 	DI.., No., 	 7 
J33I 	 DU, 121/L26 

- 	SANK.* PHAtMACY 
New 1a 	IB rke, )RUGARU, Asum 

Name ,•1Q• 

Qnt 	P e r 1 s c u a r 	 na. 	, 

	

1atch no 	bi*. 

(/. ) 

no / 

7. o• 

lIIANK IOU 
• 	Total'1 

Fitt I 
Ptsrb.d I, 	0 . 	 ... lure- 

nc. wgi C csllnot t&44k.ri bick 

-04  

er 
 

JBRUGARH 



-. 	/ø 	 as7Aa#s 	Phone: 2 1549 (R) 	N 
M.B.B.S., M.D. (Obsi. & Gynae) 

Senior Medical Officer, 	 Date 

L 

V 	

r 

4 

s'  

. 	 . 

/ 	 I 	- 

11 

I 
- 	 c - 

H 

k. 
Doodarshan Keuda 

- 	- DIBRUGARH 



,i 
DL No. DIDR/47 & 48 

A.B. Medical Store 
M!! 	Nagar. 	 Road, 

DIBRUGARN 
.. 4 

Name —.'.+- —---------- of PurcJts€MT  
Otiantitw 

I I 	 B*th No 	Date of Epjry 	Amount 
IMaoufacturer 	j  

1 
: 

- - 

Prescribed by. 	 For Pharmacist 11C1 
A. B.Medicaj Støre 

Dr.' 

1t 

U 

--4 

laterao 
& Ad Inistrit ye 	510 

Doordarsha,, KeL)d 
DIBRUGARH 



SIt1FF' 	 nf4Y 1 ,11,fAff C1)1 Tht *a 
 

-&*~ft WA4 0 

Ito 

A Urdr al body maetlng or the 	ltr 	 CMaLtL,. 
LIIproposed to bvi held on 14th 3uneS5 s t tfivii rauidnt c? 
at azut 7 	So all are requetad to uttird tho :am, 

War; 
-, 	 (4  Op 

STAVV C:(LY tIELARE  comimr 
AUftN IMRORA 

I 
8r, Ad nisttv' 	flc 

Doodarshan keda 
DIBIWQARH 


